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HON'BLE PRAKASH PADIA, J.

1. Relief sought by the petitioner in the present writ petition against the 

Respondent No.6 who are the private-respondent.

2. In this view of the matter, the Court is of the opinion that relief sought 

by the petitioner could not be granted since the remedy is available to the 

petitioner to approach the authorities as per the provisions contained 

under U.P. Revenue Code, 2006.

3. Accordingly, the writ petition is dismissed on the ground of availability 

of statutory alternative remedy. 

February 12, 2026
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